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pLL 3.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEATH OF 40 PILGRIMS NEAR
JUNAGADH

SBHRI P. M. MEHTA (Bhavnagar):
I cal] the attention of the Mmmster of
Home Affairs to the following matter
of urgent public importance and

request that he may make a statement
thereon:

“The reported death of 40 pilgrims
near Junagadh on the occasion of
Mahaghivratrl fair on the 1lth

March, 1975

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY): Bir, according to preli-
minary reports received from the Gov-
ernment of Gujarat, the tragedy occur-
red at 10-15 A.M. on 11th March, 1978,
There was & heavy rush of pilgrimg
going up the Mount Girnar on the
occasion of Mahashivratr.. A 16 feet
long portion of the protective parapet
wall above Maliparab gave way when
the pilgrims were going up the mount.
They fell down the mountain side in-
volving a steep fall of about 200 feet
regulting in the death of 26 persons
and injuries to 10.2 of the injured are
reported to be in a serious condition.
20 bodies have been identified and
handed over to relations. On recei-
ving the news the Deputy Inspector
General of Police, Rajkot Range, and
the Superintendent of Police, Juna-
gadh rushed to the spot with medical
relief, police re-inforcements ag well
as soma prominent Sadhus and
arranged for first aid as well. They
also shifted the dead and injured and
supervised gafe passage for other pil-
grims. The !State Government have
sanctioned a sum of Rs. 500 to the
family of every male earning member
deceased and Rs, 250 in every other
case subject to a maximum of Rs. 1,500
per family.

It is o matiez of deep grief that u
number of persons got killed or injurey

Junagadh
m the accident and the Government ot
India express their deepest sympathy
with the bereaved famulles and the in-
jured persons. Invegtigation is In
progress. It has been decided to ap-
point the District Magistrate, Juna-

gadh, to conduct an inquiry into the
matter,

SHRI P. M. MEHTA: A very sad,
sorrowful and tragic incident occurred
on the auspicious day of Maha Shiva-
ratri on the mountain Girnar at Juna-
gadh, which 15 a medium-gized city at
the foot of the Mountain Girnar. Na-
ture has gifted this moun ith
charming natural beauty. z
health-giving climate and sweet water
flowing from itg rocks. Girgpar has its

own hustorical significance, It has wit-
nessed many  historical events but
never a tragedy like this.

26 persons were killed and 10 in-
jured according to the Minister's state-
ment. We express our grief and
sympathy with the near and dear of
the deceased. Non-official reports lo-
cally say that many more have been
killed and injured. This tragedy oc-
curred near a point called Ranakdevi
between Maliparab and Jain temples
atop. In Sauraghtra region, three
mountains are famous for pilgrimage—
@irnar, Shetrunjay and Taluja.

More than two lakhs people had
collected for the famous Maha Shiva-
ratri fair at the foot of the mountain
on 11th March. Many of them were
trekking the mountain when ihis tra-
gedy occurred, This tragedy could
have been avoided if the State Gov-
ernment had acted with some intelli-
gence and a little imagination. Every-
body in Sauraghtra knows that lakhs
of people assembled at the foot of the
Mountain Girnar on the auspicioug
day of Maha Shivaratri every year.
When people in such large numbers
gather in a place, it goes without
saying that on such-like occasions the
authorities must have made necessary
srrangements to overcome such type
of eventualities. This should have
been done with gome imagination and
some intelligence, which we do not
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expect from this type of administra- that, If, ultimately, one or fwo mare

tion by the President’s Rule. It could have died, I will supply that {nforma-

on the slow slopes of the mountains,
this tragedy could have been avoided.
Wag any temporary communication
gystem installed on the mountain on
the occasion of the Mahashivratrl at
Girnar?

According to the statement, the in-
cident took place at 10.15 A.M. on the
11tk March, When did the Ilocal
aulorities of Junagadh received the
news? Who informed the local
about these tragic incidents? Were
any pdlice or any other arran-
gementy made to regularise the
pedeptrian  traffic on the mountain?
Was any help sought from the volun-
tary organisations? - Were the home
guards asked to control the pedestrain
traffic? Whenever CRP is called on
such occasions, it looks after the pro-
tection of the police force rather than
the protection of the people. When
did the Collector of Junagadh and the
DIG receive the news? When did the
rescue operations start? Are the res-
cue operationg over or are they still
continuing? What is the latest figure
of casualties? According to the latest
information, after the statement, how
many are killed and injured? How
many have been admitted in the hos-
pital?

Now the maximum relief that is
provided is Rs. 1,500 to a family. This
is totally inadequate, Is this the value
of a human life, according to the State
Government? 1 want to know whe-
ther the Government of India will in-
crease this amount and give due relief
to the families of the deceased.

EHRI K. BRAHMANANDA REDDY:
As the hon. Member has said rightly,
it is an unfortunate tragedy and we
expresy our sorrow to the members of
the bereaved family as well ag the in-
juredl. According to the preliminary
fnformation, as 1 mentioned in the
.stabement, 98 persons have died. I do

Ag you know, there is a protective
wall going up the hill, which is sbout
two miles long. For the entire hili
there are roughly about 3,600 steps.
This accident occurred gbout 2,000
steps above when the parapet wall fo
a length of 16 ft. gave wny. This wall
was at a point near Malliparab leading
to the Bhavnath temple. .

So far a3 bandobust is concerned, I
think sufficient bandobust hag been
made. Because, according to my in- -
formation, about 500 policemen had
been deployed to look tp the law and
order, security etc. at the festival site,

Now, ag is rightly pointed out, the
estimate given to us is that there were
about 2 lakh people attending this
festival, So far as relief is concerned,
as I have just now mentioned in my
statement, Rs. 500 will be given to
every male earning member deceased
and Rs. 250 in every other case subject
to a maximum of Rs. 1500 per family.
It 15 a case where possibly the Ad-
ministration of Gujarat cun take it up
again and see if more help could be
given to them,

SHRI P. M. MEHTA: Whether any
temporary communication system was
installed on this occasion, during this
fair, on that mountain. I also asked,
when the tragedy took place at 10.15
A M., when were the local authorities
informed about it?

SHRI K. BRAHMANANDA REDDY:
According to a report, the rescue ope-
rations had begun at about noon. The
accident occurred at about 10.15 A M.
and the prescue operations had begun
at about noon.

MR. SPEAKER: He is asking whe-
ther some temporary communication
system was installed all along the
route.

SHRI P. M, MEHTA: Whether any
temporary communication system weas
installed on this mountain.

T
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1 hewe +0 get the information.

SHRI DHAMANKAR (Bhiwandi):
Mr, Spesker, Sir, this is a very grue-
some and horrible tragedy. Every-
body in this Houge was shocked to
read about it in the newspapers. While
the people were trekking to reach the
Bhavnath temple and to have a hely
dip in the lake there, a wall collapsed
resulting in the death about 20 persons
as per the Government stalement The
newspapers say that the death toll was
about 40 persons. Whatever it 15, It
is & very sad tragedy.

The religious sentiments of the peo-
ple p¥y an important role in the life
of the people in this country. When-
ever there are any religious days, the
people go to the lakes or tanks or
temples in Hardwar or other places
and have big melas and yatras. Nor-
mally, the Government, whether it is
State Government or Central Govern-
ment, makes arrangements to regulate
traffic 1n the fairs and melas and they
see that no untoward incident hap-
pens there 1 have had the fortune of
visiting this temple and climbing the
Girnar mountain at its highest peak
There is & small Dattatraya temple
There are about 7600 steps that you
have to climb &; have a darshan
On the route, there are some beautfal
Jain temples At about 1000 steps,
there 15 the Bhavnath mandir,

The people cover all these 7800
steps by walking #nd climbing only
Normallv, the accidents do not occur,
because the crowds are not so huge.
But at thiz ttme cof Mahashivratri fes-
tival, more than 2 lakhg people went
to have a darshan 1 feel, whether it
iy State Government or Central Gov-
ernment, it is the cduty of the Guv-
ernmert to see that all the fairs are
r:lgulaw and that no risk is involv-
e

As the Home Minister rghtly said,
a 15-ft, wall collapsed. I would dke
to jnow wbe}hnr the PWD Engineers
periodically chisck this wall, Every

in Junagadh

year, Mahashivratri comes and the
falr i there. I feel, it is the duty of
the PWD Engweers lo seg that the
barricades ang wails which are con-
structed for the gafety of pilgrims are
checked periodically and see that they
are 1n proper condition,

One girl fe. down and when people
found that a girl had fallen down,
naturally, they tushed to find out
what had happened. There was a
great pressure on the wall and the
wall collapseq resulting in the death
of absul 2 persons, They fell down
100 £t where was g big boulder and
along with the boulder, they were
rushed down in the valley resulting
in the death of ebout 20 persons and
injury to many others.

I would lhke to know from the
Government whether any police were
there to regulate the trafic. On hear-
ing the nformanon, the DIG and the
DSF rushed there snd made all the
arrangements, We give complimenta
to them for that But I want to
know whether any police were regu-
lating the traffic there, whether there
were any check-posts, whether there
were any first-aid posts, along the
route Lo give assistance, to send in.
formation, whether there was any
Fust Aid outpost because the hospi-
tal 13 four miles away in Junagadh
City Wheu the bodies wene recover-
ed when the wounded were recover-
ed, they had to be rushed to Junagadh
which 13 four miles gway. Then
there was g stampede Much time
was lost 1n taking the wounded peo-
ple to the hospital 1 would Like to
know whether, at the foot of Girinar
mountain from where the steps start—
one place 1z called Taletti—was there
any temporary grrangement for medi-
cal gqid. whether any temporary hos-
pital wag erected at Taletti? Natu-
rally, on such gccagions, we expect
the Government to make certain ar-
rangement for medical aid, for regu-
lation of traffic and go on.

Besides this, I would like to «now
whether there was any scheme of
having a ropeway to reach the Girls
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nar Peak. I have information that,
when the Saurashtra Govermment
was there, one philanthrophist offer-
ed some Rs. 5 lakhs to construct a
ropoway; the Gujarat Government al-
so processed the scheme; there were
questions in the Gujarat Assembly. I
want to knvw what hag happened to
that scheme.

Thirdly, I would like to know from
the hon. Minister whether there Is
any scheme to construct a pucca
road whereby people will reach tnece
very safcly without taking any risk,
Of course, therc 13 a feeling among
our Jain brethren rot to go there by
car or any other conveyance but to
go there only on foot. They get more
punya by that way., But for ordinary
people there shuuld be some safery
measures., From that point of view,
{ want to know whether the Govern-
ment has any scheme to have a per-
manent road or ropeway, whether the
Government will ensure that on such
occasiong they will make arrange-
ment for first aid, and have a tempo-
rary hospital there, and have arrange-
ment for regulation of traffic and for
proper communication system from
Taletti?

SHRI K. BRAHMANANDA REDDY:
In every State, I suppose, there are
instroetions as to what should be
done with regard to fairs and festi-
vals, especially important falrs and
festivals. Generally, all health ar-
rangements and police bandobust,
etc,, arg done. BSubject to correction,
1 may say that T am told that this is
a trust property and that the State
EWD 18 not in cherge of this. As I
have said, the ielief operations were
started immediately; I am told that.
by noon, these people were removed

to thes hospital.

Regarding the ropeway, my sub-
mission is that it is a very costly
affair—we had, in my State, in Tiru-
patl, a proposal to have a ropeway
$0 go to the temple costing over Rs. 80
or 90 lakhs, and prices, as you know,
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are escaluting. 1 do not know gny-
thing about that, I have no informa-
tion,

Regarding construction of g pucca
road alsu, it is a matter for the State
administration to consider, After all,
whether it is justifiable in a case ol
this type when cnce in a way large
number of people gather or whother
there may be usual trafic glways, that
15 a matter which has to be seen and
groperly assessed.

Therefore, m this case, I do not,
prima faci’, sec any negligemce on
anybody s part. It was in the mouth
of the hon, Member himself when he
said thal 1t was an accident. Ac-
cording to press reports—I have no
information--a child fell down. With
the number of people going up the
hill being large—~they must have
rushed and made an impact on the
wall which 19 said to be about 2-1/2
ft high sndg atcut 1-1/2 ft. wide—
perhaps there was a large impact on
the parapet wall and that would have
given way, That 1s only from the
press reports that 1 am saying.

My submussion is that, for such
fairs and festivals, not only in the
State of Gujarat but in every other
place, reguler health arrangements,
police bandobust and other arrange-
ments are made. And, as I have
submitted earlier, about 500 police-
men were deployed for bandobust
duties,

SHRI DHAMANKAR: I have ask-
ed one point. It may be a trust pro-
perty, But Is it not the duty of the
government to check all these para-
pet walls when guch a big fair was
to take place? Whose responsibibity
is it?

BHRI P, M. MEETA: How can &
mountain be a trust property?

SHRI P. G. MAVALANKAR (Ah-
medabad): Misfortunes and miseries
seem 1o descend on the people and
the State of Gujarat from varjous é&i-
rections and it iy particularly tragie
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that the people’'of Glijarat who gre
airecdy enveloped With nstural calb-
mites and political wuneertuinties
should now have this gréest and ter-
rible experience of the tragedy thot
hag oecurred st Girnar,

You, Mr. Speaker, will pardon my
saying so, But thiy is my mawden
performance in a call attention dia-
cussion, aithough it 18 exactly 28
months gince 1 entered into this
august House and 1 feel somewhat
sorry, more than sorry, that my first
effort to speak on & call attention
should have been un a subject so tra-
gic and so sad as the Girnar tragedy.
I do offer my heartfelt condolences
and I convey my deep sympathies, to
all those who have been bereaved and
who have been injured,

Now, before 1 go into the particu-
lar background, and put a few speci-
fie questions, Sir, with your permis-
sion, to the hon. Minister, may I very
briefly invite his attention to two
questions which he hag glready an-
swered. He said that, according te
his information, the area, particularly,
the temples and the surrounding se-
veral other temples gnd the main
temple the Bhavnath temple of Lovd
Siva, and the Jain temples and other
temples, are all managed by #0me
sort c¢{ public religious trusts. That
could be. Granted that hig informa-
tion i8 hundred per cent correct, I
would like him to iell ug whether it
18 not advisable, and indeed, whether
it is not imperative, for the publie
suthoritieg to put certain regulations
on the managers and the manage-
ments of these trustg that although
they are the owners and they are the
persong responsible for having these
historic festivals at religious places,
they must fulfil certain basic require-
ments, After all, here people gather
in lakhs and even in the cinema
houses where only some people ga-
ther, you have some regulations about
hygiene, etc. But, here iy a place like
a falr where g0 many petple gather,
assuming that it is all under the aus-
pices of a hundred per cent religious
trust, should nct the government, at

in Junaghdh

least from now onwards, put not only
in Girngr bYu, in all such places, re-
gulations and restrictions, and emure
that unless they are fulfilled, the au-
thorities will not allow such publi¢
fairs Lo tak~ place. That iz my frst
point,

Then the hon. Minister referred to
the question of financial relief in his
answer:

“The State Government have
sanctioned a sum of Rs, 500 to the
family of every male earning mem-
ber deceased and Rs. 260 in every
other case subject t¢ @ maximum of
Rs. 1,500 per family.”
1 want some clarifications. He said
Rs, 500 to the family of every male
earning member deceased and Rs. 230
in every other case. Apparently, a
person who was not employed would
get Rs. 250, like a minor child or :n
old man, i.e. hiz relatiog will be
given Re. 25U, I wgnt to know whe-
ther it ig fair and whether this amount
is adequate. In railway accidents,
the other day we passed a Bill, the
amount was Rs, 50,000, Now, if a
person dies in a railway accident his
family gets Rs. 50,000 but when a per-
aun dieg in an unfortunate accident
&lt happened in Girnar, his family

! get only Rs. 500! Ig there jus-
tice in this country? 1Ig there any
sengse of equity? The other day iIn
the disturbances at the time of Nav
Nirma;,, Samiti or at the time of the
disturbances of Harijans vs. Caste
Hindus, the amount sanctioned was
Rs. 3000 or Rs, 5000. So, this sum of
Rs. 500 or so is an absurd amount and
I think it is adding salt to the injury.
This ig inflicting further humiliatiors
on those who are bereaved, who hase
suftered sc much. The Minister ghould
give g clear assurance in this regard,
The families of those who lost their
lives and those who suffered because
of the injuries should get a beiter
gchare of justice, of equity from the
Government of Gujarat and from the
Government of India. I say, Govern-
ment of India, because at the moment
Gujarat happsos to be under the Mi-
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nistax’s care and attention. Ths ela
takes place every year on the occa-
sion of Mahaghivaratri. It is a very
historic pccasion. This is an old and
sncient thing and as the legend goes
even in times of Mahabharata ihe
Pandavag and the Kauravas used lo
g0 on Mahashivaratri day tc this
place and participate in thiz mela.
That is the historical significance.
Not only people from Saurashtra and
Gujarat go there, but people from all
over the country po there, in tens cf
thousands, to have the punyae and a
feeling of satisfaction that they get
on that particular day. When lakhs
gather on an cccasion IMke this, why
is it that adeguate grrangements have
not been made? Why is 1t that sume
kind of permanent facilities and com-
forts were not provided for? It 3 a
fact that lakhg and lakhs of pilgrims
go there on thig occasion to this part
of the country. Is it not the duty of
the authorities tg provide such ar-
rangements? Further, will the Gov-
ernment oi India tell us whether re:-
cue operations are still in progress
or not or whether they have been
abandened? 1 dont think the situa-
tion ig go bad that rescue operations
need be ztandoned. But I want them
to tell us whether they are in pro-
gress; of course, he may come to the
House tomorrow or during the course
of pnext week to tell ug more about
the exact number of people who died
and those injured, etc

And then, what %s the arrangement
mgde with regard to the protective
walls? Will the steps be taken in
this regerd on a permanent basis?
Now, Sir, I got thig information on
telephone thig morning, that several
representationg had been made 1o
Government authorities to protect
and strengthen these walls but noth-
ing happened; unfortunately bureau-
cracy moves slowly. I only hope
that the unfortunate deaths of 27
pecple should at least make them
awake aud do the needful. They
should gee to it that permanent ar-
rangemerits gre wmade in this regard,
The arrangements should be perfect
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should be made on g permanent busis
wherever such fairs take place, 1
would like to know whether gpecial
mredical teams were sent from Raj
or Ahmedabad to go to the area
the tragedy, to see that timely hel
is given? In Saurashtra, only a cou-
ple of days back, if I remember, ex-
actly on 7th of Moxch, there was about
to be g fatal accicent with regard to
Avro meroplane, and lives of 51 peo-
ple were saved because of the miracu~-
loug skill shown by th# pilot. While
51 liver were saved at that time, 15 18
unfortunate that this kind of accident
should take place so soon thereafter
in Seurashtra iteelf. Miseries naver
come gingly; they come in Dattalions
That 15 what we see here, What are
the specific gteps which the Govern-
ment are going to take, to see that
such tragic occurrvences will not te
repeated in future? These mre my
questions, Thank you,

'SHAI K BRAHMANANDA RED-
DY: Sir, my mformation just now
is thdt a public trust Act exists in the
State of Gujarat Whether this par-
ticular temple 18 covered by that act
or not is a matter to be considered.

8

-]

Of course, 1t should have been a
very holy place Otherwise lakhs of
pilgrims do not go there So far as
rehef ig concerned, I have read in my
statement that Rs 500 to the family
of each earning male member (de-
ceased) and Rs 250 in the other
cases subject to a maximum of Rs.
1500 per family is given. As I have
maid earlier even, this 1s a matter
which the State Government will
have to consider 1 shall ask them
also to consider whether any en-
hancement in this can be made.

SHRI P. G. MAVALANKAR: You
are now the final authority. Why
should you recommend? You will
kindly de it.

SHRI K. BRAHMANANDA RED-
DY: That is a mutter which I shpll
put it up 1o the Administration who
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Whether any permanent arrange-
ments for medical relief on the spot
}ust now exist or not and if not, whe-
ther the State Administration will
consider putting up any dispensary
or some hospital kind of thing also
will have to be considered by them.
As I have submitted earlier, walis
seem to have been in repair measur-
ing 224" X 1§". As I have submiited
earlier, they do not seem to be in dis-
repair. However, we can ask the
Administration, because it is an im-

Shivarathri day (or for some other
reason) to see under the public trust
act or otherwise that proper precau-
tiong are taken before Maha Shivara-
thri,

ot Troreaw it (whar ) e agw
& wiaget gz & | welt ween A o
witf & ©2ohe faar @ gua wfa 98 w1
frm nE &1 WY agm AT MR ®IA O
oY ater F77 o Y q&7 Farar wr fH-
T 57w it dn ) 2
¥} o) 5ig g agiRE 9.9 @ ¥ ar
qw w1 g gy wEe fRmr &
wmig FeaT iR A8 aedy 5 € v agh s
Wt T § Wl & g w19 aw feedy
HTATE WY AIET B IUAE FIOA WY
¥ wq § aga wesT g

Hdy wdrew A wg1 § fF ww g
# 27 safer WX wy 3 &fiew gaw-
i & wgaTT FUnT | sfiw g
§ 1R ¥ g T & g e g
arx < Y feg § | 7 oot aft gl
& ) oo § gy wEe §
e oy w1 g S Oy W
§X ot e srgrfercfe & wsy o fre-

ATC & e ot wafe Feafer § wgt o) &
forg g wd wraf anfy ark § v o
firsroiw oy forg o ? Wt sl s
®Y var } fr oy & ety wfaerfio
RO 31T 0w Fred gy dwrqr?
welt wga & wgr & fw 3w fyxre oy fie
YT gY @y v, Jawr frato @ wran
afe et a1ar § A1 w41 v ave # s
wk ot arfs avefy 9w fATe ¥ arw 7 od
afy gt o1 7, Rz wRtaz X a7 1t & eqri
st  grfed & e ® e aw
fasrare fier g ¥ Y, 57 9 THTY
BIAA W OFAT BT OWT | WA LHET
frator &1 <@t 9t ot w7 i .,
FH & 70 &, ¥ & wfiwwrd g fog
¥ W ¥ ag q9-fawio ) wrar e fomr
*Y Prvrrer Anferdte ff aorg & wrow &Y
FYATTATL FX § &7 26—27 WTETHGT #F
W wg?

ooy F77 ¥ 5 oty Y war it
gk A Swar wTaN 39 ST R UEA &
AT o 2% A syEwqr Y § | w4 grAAYT
geedt ¥ arayg forgr & fF o7 vwa #Y
agrar g | § welt AT ¥ ww e
g g E e wmrd wwnfe w®
WAL AT g b fram A
FH gL HAF & qfrarT &Y qrey-arer g
AT AN FT 77 AAAH FL |

walt 7T A g i far wfe
®|T 1 ATAT &Y o= w37 | Afedz
Era A gAeETId g ¥ I & oA
78 v}, aw Srv A A & ) F s
w1zar 3, ff fefiere sw o et o o
& gAY W7 T gAY WA wOA & forg
wT darx § anfE wige ¥ xq a@ €

e T @7

4T F9gE § WY N7 ool a1
wrE Wy v fay st uies wr
fdwr W K7



191 Death of Pilgrime MARCH 13, 1875
in Junapadh

SHRI K HRAHMANANDA RED-
DY: 8ir, I would only submit that
the parapet wall does not seem to
have been in disrepair. But, in any
case, the investigation is being made
and the District Magistrate is ossist-
ed by the Superintending Engineer.
‘There is no need, in matters of this
type, to appomnt a judge or anybody.
It is m case of fact finding to see what
1s wanting there, what should be done
later and what assistance should be
given to these unfortunate familieg
of those people who died and to the
other injured persons So far as the
request of the hon. Member is con-
cerned that this mmount should be
raised, I have already submitted that

this will be sympathetically consi-
dered,

SHRI VASANT SATHE (Akola):
8ir, the first question that I have to
ask is, who are the beneficiaries from
this large yearly mela, where, about
one lakh or two lakh yatris, pilgrims
go to the temple at the top of Girnar,
I think the temple at the top is called
Bbavnath Mandir. I am only in-
terested in the human beings. I am
not interested in the deity at the top.
The question is, who gets the benefits
from these pilgrims? I would like to
know, why can’t you have authority
(a) in regard to the supervision and
maintenance of walls properly? Who
‘has to pay for that wall? Who keeps
it in repair? 1Is there any body like
in Tirupati where they have the
Tirupati Temple Trust which is a
very rich trust, which can maintain
even a beautiful road right up to the-
top, which is responsible for main-
tenance here” A 1} feet wall cannot
by any stretch of imagination be a
strong wall which can stand the pres-
sure when lakhs of people are going
up. Therefore, what steps/measures
are taken to compe] this trust to keep
these walls in repair?

13.00 hrs

Secondly, i these trusts make such
‘huge profits, which these Mutts, trusts
snd Bvasthanoms always do, why can
not you compel them--because wecl-
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dents do not happeh &very year; theve

Rs. 280t Out of

of rupees that thiey have earned, oan
they not give a sum of Rs, 10,000 and
Rs. 5,0007 Is Rs. 10,000 too much for

respect?

SHRI K, BRAHMANANDA RED-
DY: We have just now no informae

is inquiring into it. If it is & trust or
it the beneficiary 1s somebody else,
some obligation can be put on the
management to see that the steps are
kept in repair and the parapet wall
is strong enough to meet any sudden
rush like this. All these questions
will be gone into. After the investi-
gation iz complete and findings are
available, we can advise the State
Government to take proper steps in
this regard.

SHRI VASANT SATHE: Why are
you not in a position to compel the
trust or other people in charge of
management of this to pay adequate
compensstion? The 1nquiry cannot
do this

SHRI K. BRAHMANANDA RED-
DY: What obligation they have un=
der the trust, if they have any obliga-
tion at all

SHRI VASANT SATHE: Under
the Trust Act, there is no obligation.
You and I know that It is not the
Workmen’s Compensation Act or
something like that that is applicable,
You will have to find a method ot
doing 1t

SHRI K. BRAHMANANDA RED-
DY: That is a long-term affair. In
any case, as for the families of these
who died and for these Injured, I
have said again and again that cer-
tainly it will be sympathetionlly
considered.



